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 Heard both sides. 

2. Revenue has filed this miscellaneous application, seeking for 

withdrawal of appeal on the ground of litigation policy, formulated by the 



 

Excise Application No. E/Misc./85369/2021 

                                                                              in 

  Appeal No. E/87374/2016 

 

 

 

 

 

    2 

CBIC vide F.No.390/Misc/163/2010-JC dated 17.08.2011.  The prayer made 

by Revenue is considered. Accordingly, the appeal is dismissed as 

withdrawn. Miscellaneous application is disposed of. 

     (Dictated and pronounced in the open court) 

 

 

 

      (S.K. Mohanty) 
            Member (Judicial) 
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 Member(Technical) 

  

 

 


